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Notification
23rd September 2020
RULES FOR ON-LINE ELECTRONIC FILING (E-FILING) FRAM ED UNDER ARTICLE
225 AND 227 OF THE CONSTITUTION OF INDIA

N0.103(R)/2020-Short Title, Applicability and Commencement.—These Rules will be
called e-filing Rules. They will be applicable toetHigh Court of Judicature at Patna and to the
District Courts and Tribunals over which it has ewisory jurisdiction.

These Rules will come into force from the datefrestiby the High Court.

1. Preface.—These Rules will apply to on-line e-filing and &y through Designated
Counters and facilities provided for e-filing, inding e-Service Centres. The rules will apply to
such categories of cases as would be notified &yigh Court. These Rules amend and consolidate
the existing Rules and Practice Directions.

2. Definitions

2.1. Action: includes all proceedings instituted in the Couxtsas suits, criminal
complaints, appeals, civil or criminal writ petiti® revision petitions,
contempt petitions, execution petitions, arbitmatjetitions, probate cases and
interlocutory applications.

2.2. Administrator; means the Registrar (IT) or an officer appointgdhe Chief
Justice for administering and dealing with mattemsnected with or relating to

e-filing.
2.3. Bench: means and includes one or more Judges assignaedjudicate upon
Actions or the presiding officer of the Court oittmal as the case may be.
2.4, Physical Filing: means Actions and pleadings filed as hard copies.
2.5. Designated Counters:means and includes those counters which find imenti

in Appendix-1 and those that may be included orlwded from Appendix -l
from time to time.
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2.6.

2.7.

2.8.
2.9.
2.10.
2.11.
2.12.
2.13.

2.14

2.15.

2.16.
2.17.

2.18.

2.19.

2.20.

District Courts: means and includes the courts established andidaimy
under the control and supervision of the High Court

Electronic Filing (e-filing): means e-filing as prescribed through the Internet
(at the web portal of the Court) and through therimet/intranet at Designated
Counters, unless the context requires otherwise.

Evidence: means and includes evidence as defined undenttienl Evidence
Act, 1872.

High Court: High Court means the High Court of Patna.

Objections: means and includes deficiencies and errors poioteédby the
Registry in relation to the Actions instituted hetCourt.

Opposite Party: means defendant(s), respondents, judgment debtans
non-applicant(s).

Party: means appellant(s), plaintiff(s), petitioner(s)pmplainant(s) and
applicant(s).

Pleadings:means pleadings filed in support or defence ofation including
affidavits, additional affidavits and supplementaffydavits.

PDF: means an electronic document filed in a portabtaichent format.
PDF/A: means an ISO-standardized version of the Porfabteiment Format
(PDF) specialized for the digital preservation lettéronic documents.
Registry: means the Registry of the Court.

Statement of Defencemeans and includes written statements, replies)teo
affidavits and additional or supplementary affidavi

Technical failure: means a failure of the court's hardware, softwarel/or
telecommunications facility which results in thepiossibility of submitting a
file electronically. Technical failure does not lunde malfunctioning of the
equipment of the person submitting an e-file.

Third Party: means and includes any person or entity seekingetome a
party or to intervene in an Action.

Working Day: means and includes a day when the Registry ofCiart is
working under the Calendar published or as direbtethe Court.

3. General Instructions

3.1.

3.2.

3.3.

3.4.

On-line e-filing shall be made by visitingettveb portal of the Court, namely:
https://efiling.ecours.gov.in/br/

Except as provided in these Rules, Actionkether in fresh, pending or
disposed of cases, will be filed electronically &y advocate or litigant in
person from their home, office or other remote timrain the manner provided
in these Rules.

Any person who is unable to access the mgfifjortal would be entitled to
make use of the facilities provided at the Desigda@ounters for that purpose
upon payment of charges as stipulated by Hon'ble Chief Justice from time
to time.

The size of the e-file should not exceed 25 M case the file size exceeds 25
MB, the Advocate or litigant should visit any orfelee Designated Centres for
enabling e-filing through the intranet.

4. Steps for Registration

4.1.

Persons other than Advocates and litiganpeison who are already registered
on the Court web portal will take the following gteto register themselves.

i) Advocates

a)
b)
c)
d)

Should visit the web portal (https://efilingoecs.gov.in/br/) to view the form.
Click the registration link.

Fill the form with requisite details.

Submit the filled-up form along with a selfestted copy of the Bar Council
Registration Certificate or Bar Council I-card BDF format only).
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ii) Litigants in person
a) Should visit the web portal (https:/efilingoees.gov.in/br/) to view the form.
b) Click the registration link.
c) Fill the form with requisite details.
d) Submit the filled-up form along with the setfested copy of any identity
document issued by the Government (in PDF formbt)on

4.2. Litigants in person shall submit an affidaviidertaking that they have not

engaged an Advocate in the Action. A litigant irsmm who subsequently
engages an Advocate, shall make an applicationrdéfe Administrator for
transferring the data in respect of the Actionh® Advocate's account in. Once
the Administrator allows the application, the damathe Action shall be
transferred in the user account of the Advocate [flgant in person will not
be in a position to modify the data of the subjéattion, without the
permission of the Administrator.

4.3. A login ID will be allotted on the next worlg day if the application is found

complete in all respects. The procedure for regfiistn is set out in Appendix-II.

5. Frame of Pleadings—The pleadings should be clear and concise. Baati®l third
parties should set forth their claims/avermentsséparate paragraphs. The statement of truth/
affidavit of the concerned person must bear thiginature. Opposite parties should also file their
replies under sequentially numbered paragraphsheadings (such as Preliminary Objections and
Objections on Merits).

6. Formatting

6.1. All the original typed text material includimotice of motion, memorandum of
parties, main petition or appeal, interlocutory laggtion(s), reply, status report,
affidavit, documents, will be prepared electroricalising the following
formatting style:

 Paper size : A-4

 Top Margin : 1.5"

 Bottom Margin : 1.3"

* Left Margin : 1.75"

* Right Margin : 1.0"

* Alignment : Justified

* Font : Times New Roman

* Font size : 14

* Line spacing : 1.5

« If any document is typed in a local languagérial Courts, it
must be in prepared using Unicode Font 14

6.2. The document should be converted into Optiaracter Recognition (OCR)
searchable Portable Document Format (PDF) or PD&gkhg any PDF
converter or inbuilt PDF conversion plug-in provdde the software. PDF/A is
the preferred format.

6.3. A document which is not a text document aaslto be enclosed with the Action,
should be scanned using an image resolution o800 Dots per inch) in OCR
searchable mode and saved as a PDF document. déedpre for converting a
document into an OCR searchable PDF as mentioneeeadnd as required in
clause 8.1 is set out in Appendix — lII.

7. Digital Signatures

7.1. The PDF document shall be digitally signeHesiby the parties and/or by their
Advocate. The digital signatures shall be apperateduch places on the PDF
document as prescribed under the extant ruleseither the party nor the
Advocate who has been engaged possess a digiteltsig, a print out of the
Action shall be physically signed by the party cenmed and/or their Advocate
in accordance with rules and it shall thereaftesdanned and uploaded.

7.2. A List of recognized Digital Signature Prosid and the procedure involved in
appending single or multiple signatures is setmippendix — IV.
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7.3. Alitigant in person or advocate who doespuaxsess a digital signature issued
by the competent authority can authenticate e-fileduments by e-Sign based
on Aadhaar authentication.

8. Dos and Don't's

8.1. The text documents and scanned documentsisigt clauses 6.3 and 7.1 should
be merged as a single OCR searchable PDF file lamads be book-marked as
per the Master Index, duly approved by the Registiye procedure in this
behalf is set out in Appendix -V.

8.2. The merged documents should be uploadedeatiniie of on-line e-filing.
Screenshots of the manner of accessing the orefifilmg portal and for the
filing of the main case and documents includingtten statements, replies,
replications, rejoinders, affidavits and evidenceaipending case are set out in
Appendix - 1.

8.3. Once e-filing is accepted, the filing or ttion number shall be notified to
the Advocate or litigant in person.

8.4. In case on-line e-filing includes audio amdfdeo files, the Administrator shall
generate a hash value.

8.5. Special Characters are not allowed whilelliedi Memo of Parties and
Advocate remarks.

8.6. Document Binary File Name Standards
The following special characters are not allowed file name:

* A quotation mark (*)

» A number sign/Pound (#)

* Per cent (%)

» Ampersand (&)

* Asterisk (*)

* Colon ()

» Angle brackets (less than, greater than) (< >)

* A question mark (?)

» Backslash (\)

 Forward slash (/)

* Braces (left and right) ({ })

* Pipe ())

* Atilde (~)

» The period (.) character used consecutively ariddle of the
file name or at the beginning or end of the filenea

File names should not exceed 45 characters inHeimgtluding spaces. Single

space must be counted as one character each.

8.7. On-line e-filing shall not be watermarkedemcrypted. The e-filed documents
shall not contain any virus, malware, spam-wagatr horse or the like. All the
efiled documents shall be legible and free of mmg¥j track changes or
annotations.

9. Payment of Court Fees/Other Charges.-Sourt fee and other charges can be paid either
electronically by purchase on the online facilizoyided by the authorised agency or from the
Designated Counters

provided for the purpose in the High Court and fisiCourts or from any authorized court
fee vendor. The Transaction ID provided upon payroérourt fee and other charges is required to
be entered in the appropriate field at the timerofine e-filing.

10. Retention of Originals

10.1. Originals of the documents that are scanaed digitally signed by the
Advocate or the litigant in person at the time diliag should be preserved, for
production or inspection, as may be directed byBbech.

10.2. The signed vakalathama, signed and notdattested affidavit and any other
document whose authenticity is likely to be quesib should be preserved, at
least, for two years till after the final disposélthe Action. Final disposal shall
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include disposal of the Action by the superior dlape court.

10.3. Notwithstanding anything above, the follogvidocuments will have to be
preserved permanently:-

a) A Negotiable Instrument (other than a cheqeelefined in Section 13 of
The Negotiable Instruments Act, 1881 (26 of 1881).

b) A Power-of-Attorney as defined in section IA thie Powers-of-Attorney
Act, 1882 (7 of 1882).

c) ATrust as defined in Section 3 of The IndiansEs Act, 1882 (2 of 1882).

d) A Will as defined in Clause (h) of Section 2Tdfe Indian Succession Act,
1925 (39 of 1925) including any other testamentdigposition by
whatever name called.

e) Any contract for the sale or conveyance of imaibe property or any
interest in such property.

f) Any other document as may be directed by thecBe

10.4. The responsibility of producing the origlahd proving their genuineness shall

be of the party that has electronically filed sehnopies of the document.

11. Access to the Electronic Data of the Actior-Access free of cost access will be
available to authorized person(s) to data e-filgcaby of the parties to the specific Action, as is
presently being provided in pending Actions. Tlasility shall be in addition to the procedure of
obtaining certified copies.

12. Exemption from e-filing.—Exemption from on-line e-filing of the entire plding or a
part of the pleadings and/or documents may be fitdtup before the Registrar (List) or Joint
Registrar (Judicial) upon an application being miadehat purpose in the following circumstances:

i) where on-line e-filing is for reasons set autlie application not feasible; or

ii)  where there are concerns about confidentiaitg protection of privacy; or

iii)  where the document cannot be scanned or &ledtronically because of its size,
shape or condition; or

iv)  where the on-line e-filing portal is eitheraitcessible or not available for some
reason; and/or

v)  for ajust and sufficient cause.

13. Service of Electronic Documents—In addition to the prescribed mode of service,
notices, documents, pleadings that are filed elaatally may also be served through the designated
e-mail IDs of Registry officials to the e-mail adds of the advocates or parties, if available. B-ma
IDs of Registry officials will be published on tkBourt website to enable the recipients to verify th
source of the e-mail.

14. Computation of Time

14.1. Wherever limitation/time limits apply, it Wbe the responsibility of the party
concerned to ensure that the filing is carriedveell before the cut-off date and
time. The date of e-filing will be taken as thattedavhen the Action is
electronically received in the Registry within thpgescribed time on any
working day. For computing the time at which enfjiis made, Indian Standard
Time (1ST) will apply.

14.2. E-filing through Designated Counters willgermissible up to 3.30 P.M. on any
court working day. On-line e-filing carried out eft3.30 P.M. on any day, will
be treated as the date which follows the actualgfilate provided it is a court
working day. Actions filed on a day declared asegf&zl holiday or on a day
when the court is closed, will be regarded as lpwieen filed on the next
working day. For the computation of limitation, bine e-filing shall be subject
to the same legal regime as applicable to phydiliad), save and except as
provided herein above.

14.3. The facility for on-line e-filing throughehweb portal shall be available during
all twenty four hours of each day, subject to bdeakn, server downtime,
system maintenance or such other exigencies. Whedgne e-filing is not
possible for any of the reasons set out aboveiegactan either approach the
Designated Counters for efiling between 9.00 A.l.330 P.M. on court
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working days or take recourse to physical filingp 8kemption from limitation
shall be permitted on the ground of a failure & theb based on-line e-filing
facility.

14.4. Provisions for limitation governing on-limefiling will be the same as those
applicable to physical filing. The period of limian for such actions will
commence from the date when e-filing is made aghmeprocedure prescribed
in these Rules.

15. Procedure for Filing Caveat—All caveats can be filed on-line. The procedurethis
purpose is set out in Appendix — VI.

16. Hard Copies of Pleadings and Documents filed &ttronically.—Advocates, as well
as parties, may print hard copies of all pleadiagd documents filed electronically for their use in
the court or elsewhere. The Registry will whereeguired prepare hard copies for official use.

17. Storage and Retrieval of e-Filed Documents arleadings—E-filings will be stored
on an exclusive server maintained under the coatrdldirections of the Court. Each such filing will
be separately labelled and encrypted for facilitsy identification and retrieval. The security of
such filings will be ensured. Access to e-filingeuld be restricted in the manner provided herein
above and as may be notified from time to time. Eamtinuity of operations in case of disaster,
natural calamity or breakdown, a mirror image dflings available on the servers located in the
Court may be maintained at different geographicabtions, as decided from time to time by the
Court.

18. Residuary provisions

18.1. The e-filing made by an Advocate/litigantp@rson will be rejected if they do
not follow the protocol mandated by these Rulegractice directions.

18.2. Subject to such further directions as maysbeed, it would not be obligatory
on the part of the opposite party to accept plaggland documents by email. In
such an eventuality, hard copies of pleadings avmumhents will have to be
provided to the opposite party. In such circumstanthe plaintiff/ petitioner
can be called upon to deposit the charges calcutaiehe basis of the number
of pages per defendant/respondent which are rehtirdoe photocopied. This
facility will be provided by the Registry on a weh request being made by the
defendant(s)/respondent(s).

18.3. The Registry will communicate the objecticifi@ny, regarding the cases filed
by email/SMS/web hosting to the concerned Advottgant in person. After
the objections are cleared the case will be precedsr listing and the
Advocate/litigant in person will be informed incind by email/SMS.

19. General Caution—Email is not a secure medium of communication.yAn
communication transmitted by email can be integmir read by a third party. An Advocate or
litigant in person seeking to transmit confidentialsensitive document/material, shall approach the
Registry for requisite assistance/advice.

Appendices
APPENDIX — | Screenshots showing the proceduretmessing the on-line
portal, electronic filing of documents and ti$tDesignated Counters.
APPENDIX — I Screenshots showing the proceduredgistration.
APPENDIX — Il Screenshots showing the procedumeconverting a document into an OCR

searchable PDF.
APPENDIX — IV Screenshots showing the procedureafipending single or
multiple digital signatures.
APPENDIX —V Screenshots showing the proceduréd@mk-marking.
APPENDIX — VI Screenshots showing the procedurdifimg Caveat.
By order of the Court.
NAWNEET KUMAR PANDEY,
Registrar General.
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Register for efiling
for High courts / District courts in India

and Become a Digital Era Advocate

Register for efiling

= Are you an advocate practicing in High court / District court of India ? ’

= Do you want to file your case in the comfort of your office ?

= Do you want to file your case without visiting court complex ?

v Then choose efiling -the digital online filing process

= 10 step Registration procedure for Advocate at efiling portal
www.efiling.ecourts.gov.in

= Visit efiling portal www.efiling.ecourts.gov.in and become
registered user by following the 10 steps hereunder
Getting started

"Before starting registration keep the following details ready"
» Details of your mobile number, email ID registered with court database

» Details of your bar enroliment number

= Digital photo in Jpeg/Jpg format size between 5 KB and 5 MB

= Identity proof (Any one Pan card / Aadhar card / Voter card / Driving License /
Bar Registration certificate in Jpeg /! Jpg format size between 5 KB and 5 MB

* Smart Phone / Laptop with internet connection

= As it is a time bound registraticn you need to compiete
within 18 minutes. Dont start registration without having
all the above details ready !

Lets start Registration

STEP: 1
Visit www.efiling.ecourts.gov.in

NIDG Supreme Court ~ High Court -+ Distriet Court C
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HIGH COURTS & DISTRICT COURTS
E-FILING REGISTRATION

Please select

STEP : 2

select your <state>

= by clicking on the drop list (or)
- by clicking the state directly from the India map

USER-ID
1
PASSWORD
Password
CAPTCHA

1 -.-,-ﬂ" - %5
LOGIN

your password ?
your pacsward 7

m New User ? Register How Do | ?

REGISTRATION |

PARTY IN PERSON

® ADVOCATE

Click "Register” in the login page

REGISTRATION

Select the radio button "Advocate" in the

ADVOCATE ® PARTY IN PERSON registration form
o X STEP 5
?
EMAIL
? pe—— Fill up the following details
BAR REGISTRATION NO = Mobile Number *
J ?
= Email ID *
CHOOSE USER ID
= (* The mobile number and the email ID that is registered with the court here the
= advocate practices must be furnished. If mobile number and email id are not
registered with court database then registration will not be completed and in
o HIGH COURT  COURT ESTABLISHMENT that case contact concemned court for registering the same)
{NORCOUT « Bar Registration Number of the Advocate
Solest High Court v = Choose User ID (your preferable choice)
CAPTCHA = Choose where you are Enrolled
(e THER *3 copicha = High Court / court establishment
= Choose the High court
GET OTP

« Enter the captcha
« Click "GET OTP"

= Check your registered mobile number and the registered email ID for OTP. You shou

_ receive 2 separate OTP in your mobile number and the email ID. In some cases you m:
STEP : 6 receive one OTP in vour mobile number alone. in that case enter the OTP received
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Two OTP verification : If you have received Two OTPs, Enter the OTP
r.ived in your mobile number and the OTP received in your email Id
in the respective entrybar and click verify OTP

(or)

One OTP verification : In some cases if you have received one

OTP in your mabile number alone, then enter that QTP in the

mobile OTP entry bar and click verify OTP.

B STEP 7|

”

STEP : 8

Upload your Photo and ID Tl nthen Dy

= Upload your Photo (in Jpeg/Jpg format

of size less between 5 KB and 5 MB)
using "Choose file" option (Password must contain minimum 8 digi

and must include 1 uppercase charactel

Password

» Upload Identity proof in image size less
than 5 KB and 5 MB using the "Choose 1 lower case character, 1 number, 1 speciz

file" option character)

« Suppose you don't have digital photograph
just take a photo from your smart phone
and upload

Confirm Password

Ll

First Name Last Name
Other contact number Gender
Date of Birth (DD/MM/YY)

PHOTO [:] »
BETWEEN) 5 KB AND 5 M8, e e < Address Line 1 Address Line 2
IN JPEG FORMAT IN JPEG FORMAT

= City State

Pincode

Selact Id Proof Typs ¥

Similarly, if you don't have digital copy of your ID cards,
then you can take a photo or scan the ID cards using any
scan application and upload. Before uploading ensure
that your photo and the ID card are in the format Jpeg 3

or Jpg and in size between 5 KB and 5 MB STEP : 10

Then you have to choose the type of ID card uploaded i.e.
Pan card / Aadhar card / Voter card / Driving License /
Bar Registration certificate from the drop box.

= Finally enters the captcha code given in box and
click the "Register" button to complete the
Registration process. You will finally get the message
“Registered Sucessfully"

You have sucessfully become a registered Advocate of efiling
Welcome to the digital world of efiling of High Courts / District Courts of India
Start efiling you cases from the comfort of your office

% k. Circulated by
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APPENDIX-III

Procedure for

converting a document
into an OCR searchable
PDF.
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From the main
menu, select

“OCR Pages".

There are many free & trial version software available online that can be
downloaded from internet for creating OCR in PDF files. These includes
PDF -XChange viewer, Adobe Acrobat, Abbyy FineReader etc.

Open the PDF file containing a scanned image you wish to Convert in
OCR Format

Using PDF- XChange Viewer — free

From the main
menu, select
“Open" >
“Open an
Existing
Document“=>
Open any PDF
Document.

bl atle WE e -3
Ao G e v e ke a2

ot

A\ 1] = :
Document —)/,,, - o , evp—

HE2H

Tee aezsert DAR Bl aday. Bk duched d mabtend.

i s
RichiverPramies ingh e,
vy, wnof rwmerSr Resonels W Tt Kamer Segh
e
TOHT By Ngs it e fle

Fic! foss v enst n pie L3 ars dar o e € 00

Bt T B s Vi et a sovideable Frinted

P Ha ek TP
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faoris - HOENLY MW - &
Select “Page Ch e e e wue s rsite @
6 % - g
Range*

W

Select
“Recognition*

Select “Output™

Fuwnsgle e Sy

G Wb =

Tatpas,

Vst 30 Tovae dagre Codre & STy g

Tmage Quality
at least 300 dpi

snike 38

5 b et

Click “OK*

Beict facts moentioonad o £0g DAR s that o rezipt of GD
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eebimt o vl o7

el oS0 S

Document in
|
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FIE No. &l 4 dated 31,140

[IRCSE )

010 R Nows wahcse e,
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APPENDIX - IV

Please go to the website - http://cca.gov.in to get
the list of Licensed CAs-

1, Safescrynt

2. [DRST

1. [n)Code Solutens

4 s-Mudhra Licensed CAS - Disdosure Records

s 3 écfé‘ﬁ,g ,’{;:5?/ niCode @ﬁl emudhra
& Capricern 1

7. NSDL -Gov 0 Sommdonts o 91 hies DRB

© Vaign (Verasys} . g . " :
O @85 Coprcoms)  EINSDL  VsIGN
10 cec €2CC ) “

11 RISL {RasComa) 3 &

12 Todian Asmmy c c

13. 10Sign - Hanste S DRA KRS

14, CDSL Ventues.

15, Panta Sign 9 g ‘CDSL VENTURES LMITEZ

€4 Sacviees Dearvime

Procedure for Digital Signature

Using PDF Signer.

Fie Tools Mg

Select “A single PDF

9%
documen't or “A \§g.|y =n ; Select the Digtal Cartlicate. | Croats Cotficnts
Folder with PDF i Fande FOF oocument ) Afakier wih 07 dozumerrs Curent sertricate was Bwed o Joved Mchuar, Vald unet
documents”, oy ot e iR g
Colmsaome Do WFUT | oo Mo S S
Seliot Sovre [ Pasaward 10 open encrysted documerts Dvtal sgnaum nask dgorthn SHAL

EOE N
T\ Ur acnd Deakleg DUTE AT

Select Destination

Signng mason:

Sonng beren: |

Remre Tefauts

Mumbe of PDF documents 2

[ Cunty POF secament

T oons Aevied
[ Visitle sanatrs bax Soratue Spreasice
EZ Timo o dosarmort | Teme Shamping Sestings

| Erenypt document

hopy Dgtal Sanabum Ext

Version: 4!
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Select Digital

il
Certificate
3
2. Select your ':
Name.
3. Click OK

_—— i M
(‘ select your )
.~ ke »
S
B
Saect e Sata carficKe Leed For OOts BTNt ” /’ . Ty
& Winsows Cotdicale Stors { /

23 mmued b Avrach Vobs a
. | e e Sorvae Pt Wamwet
Confaston Suafiadieon Mewseh Siore 1 4 2k et

Powcere ] 9. Locaton
\-\n-v-of%r
Cigtal sornaar has souidte | SHAT -
] ety POF docurert

fan Higcms Whames

=2

Lt Tome ey cremert

IR Suital cetficats lie

bew

Signat

T Famying Srttngs

[7] Encnpe gesman
Asghe Detal Sershure Exz |
Cmdfc st rdorvafon
& F-A0p13 Tenfiste ==
ad i Frcss ity Jovrash e west 3300913, St Verion: 23 3
= »en org Tarr sgnmuw LTV
Cote o Cotbome Bl e
‘ Srep-3 ! -
- i
Fre I Tools  Help 4
Doraly =g Ssiect the Digral Cotficms . Imate Cammio=a
&) nen S
®) b sngie POF doounen: Atoter vl FOF docusmoria Cureri crificale was seued by Avresh Vel it
Sowes 1d-Sug-IE, Lemicae Servioe Fronder
= s = s = SRR L S R R Cretogranc Povides w1 § Locsten =
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APPENDIX -V

There are many free software program available online that can be
downloaded from internet for creating bookmarks in PDF files. These
includes Foxit Reader, Abbyy FineReader, Adobe Acrobat etc.

Foxit Reader(Using for Bookmark)

Download the software from website
https://www.foxitsoftware.com/pdf-reader. The software program
may be downloaded by clicking on Free Foxit Reader Download link
available on website.

Open the PDF file to Bookmark

Using Foxit Reader - free trial
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Using Foxit Reader - free trial
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